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not the opportune time to revise the minimum
price of sugarcane fixed last year and,
therefore, Sir, the status quo has been
maintained. But, Sir, this doe, not prevent the
sugarcane growers from getting higher prices
than what has been fixed earlier.

SHRI C. D. PANDE: This is not the way,
Sir.

MR. CHAIRMAN: Yes, Mr. Mathur.
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SHRI KRISHAN KANT: Sir, may I know
from the hon. Minister how much arrears are
yet to be paid to the cane growers, what was
the position last year, what is the position this
year and what steps are being taken so that the
arreary are paid to the growers and it is
ensured that the cane goe; to the mills?
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PROF. SHER SINGH: Sir, in the beginning
o! June this year, tfte arrears were about 43
crores of rupees and, Sir, now on 3lst
October, 1971, the latest figure is Rs.
12,82,31,000.

MR. CHAIRMAN: All right. Next
question, please.

FUNDS FOE SUBSIDISING HOUSING
SCHEME FOR INDUSTRIAL WORKERS

*213. SHRI ARJUN ARORA:
SHRI SWAISINGH SISODIA:
DR. SALIG RAMT:
SHRI RAJENDRA PRATAP
SINHA: SHRI KRISHAN
KANT,;

Will the Minister of WORKS AND
HOUSING/

be pleased t« state:

(a) the sums allocated to various
States during the years 1969-70 and
1970-71 for Subsidising Housing
Scheme for Industrial Workers;

(b) amounts actually utilised for
th, specific purpose in each State;

(c) tenements constructed and allotted to
industrial workers;

(d) loans and grants made to (i)
employers, and (ii) housing cooperatives,
under the scheme during the last two years;
and

() whether an, cases (f misutilisa-
tiom of the f;.!"ids by (i) State Govern
ments, and (ii) industrial employers,
were brought to the notice of the
Government of India?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING/

frator oty sete gawem ¥ vew w9
(SHRI I. K. GUJRAL): (a) to (e) A statement
giving the required infor-

fTh, question was actually asked on the
floor of the Hous, by Dr. Salig
Rum.
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mation ig laid onthe Table of the Sabha.
STATEMENT

(a) The Schem, (which is now known as
the Integrated Subsidised Housing Scheme for
Industrial Workers and Economically Weaker
Sections of Community) is a State Plan
Scheme. During the Fourth Five Year Plan,
Central financial assistance for
implementation of all State Plan Schemes,
including this (Scheme, is being given every
year to the State Governments in the shape of
block loans and block grants without its being
tied to any individual head of development of
scheme, ~he State Governments are thus free
to utilise this assistance for all their develop-
ment programmes according to requirements
and priorities determined by them. The
question of making allocations  for  this
Scheme by the
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Government of India d°e; not, therefore,
arise.

(b)  Information regarding the
amounts actually utilised by the State
Governments for this Scheme during
the years 1969-70 and 1970-71 is await
ed from the State Governments.

(c) According to the reports so far
received from the State Governments,
the position is as under: —

1969-70 . 2273
1970-71 . 2430
(d) The State ~ Governments  are
themselves competent to sanction in
dividual  projects formulated by the
various construction agencies and re
lease funds therefor. According to the
information received from the State
Governments so far, the amounts of
loan and grant sanctioned by them to
employers and  housing  cooperatives
during the last two years is as un
der:—

No. of
houses for
Loan Grant which
sanctioned
(Rs. in lakhs)
Employers
1969-70 16-77 7:09 594
1970-71 46°51 2324 1716
Housing Cooperatives
1969-70 944 364 262
1970-71 19-75 7-59 504
(¢ No. ing Project. But, Sir, in the Fourth Plan block
o sfawT] : TA UWRTIEA & grants are being given to every State as part of
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SHRI I. K. GUJRAL: Sir, the position is
like this as the statement says that before the
Fourth Plan period we used to give earmarked
loans and grants for particular projects
including, this Industrial Hous-

their Fourth Plan allocation and it is for the
States to decide now as to 'on what particular
projects they will spend the money. But I must
say with regret that almost all the States are not
paying enough attention to housing as such and
even the earmarked, project money that should
have been” spent even on a percentage basis,

that' is, 8 per cent, is not being spent.
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MR, CHAIRMAN: Yes, Mr. R. P. Sinha.
Not here. Yes, Mr. Krishan Kant.'

SHRI KRISHAN KANT: Sir, may I kn'ow
from the hon. Minister whether he has tried to
take up this question in the Housing Ministers'
Conference and, if not, yhy he has not taken
up this issue? May I also know the difference
between the industrial workers and the weaker
sections of society as is given in the statement
? Why are all considered to be the weaker
sections ?

Secondly, Sir, part (c) of the statement says
that s'o many tenements have been built. But,
have they been allotted also or they still
remain to be allotted ?

SHRI I. K. GUJRAL: Sir, so far as the
question of the Housing Ministers' Conference
is concerned, I did take up the issue with all
the Housing Ministers and I hav, been trying
to impress upon them also and my senior
colleague also was keen to tell that
considerable attention should be paid to the
housing projects as such. We have also been
telling that out of the Plan outlay they must
try to spend at least 8 per cent on housing
projects. But, Sir, the best performance in the
country does not even exceed 4 per cent.

Most of the States are spending 1.5 per
cent to 2 per cent on housing as such.

So far as the weaker sections are
concerned, we consider people with income
below Rs. 350 a month as weaker sections of
the society so that they are given some sort of
assistance under this scheme. The total
number of homes built so far in various States
is also very low. It does not exceed 1,76,000
completed, although the States have
sanctioned 2,30,000. Compared
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to the total number of industrial workers in
the country this is exceeding ly low, and that
is the main reason-why slums are increasing,
'jhuggi-jhonpris' are increasing because very
little attention is being paid to the weaker
sections of the society.

DR. SALIG RAM : .My other question has
not been answered : Whether there are any
States which were not given this allocation.

SHRI I. K. GUJRAL : There is no State
which has not been given this allocation. The
main point is that they are not doing much
about it.

SHRI V. B. RAJU: Under Subsidised
Housing Scheme for Industrial Workers, the
State Governments have also built some
houses. But these houses are rented out to the
workers. There is no maintenance. The capital
is locked up. The worker i, thrown ("' of the
house also. Will the Minister please clarify
whether there is a provision for giving the
houses on hire-purchase basis to the workers
so that there will be a revolving fund and
more houses can be constructed ?

SHRI 1. K. GUJRAL : There is
considerable liberty of action on the part of
State Governments. The outline that we have
laid down is that, generally speaking, the
original allotment should be made to a worker
whose income is not above Rs. 250 per
month, and when he reaches the income (f Rs.
500 then he should be absorbed in what we
call Low Income Housing. The houses
become vacant for those who draw less than
Rs. 250 a month. The idea is that people
should vacate the houses when they reach a
particular stage of income so that the weaker
sections of the society get more help. Then,
we have also impressed upon the Housing
Ministers vf'the State Governments
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that tb.ey should link up the entire Low
Income Housing Scheme. Under the Low
Income Housing Scheme, houses are being
given on hire purchase basis by the Housing,
Boards.

SHRI "THILLAI VILLALAN: I
would like to know from the hon.
Minister'what amount ha” been given ag bto:k
loan and block grant to the State of Tamil
Nadu for the years 1969-70 and 1970-71, and
what amount rilised for the scheme which is
called the Integrated Subsidised Housing
Scheme for Industrial Workers and
Economically Weaker
Sections of Community.

1L K: GUJRAL Sir, I do
no" readily available these
figures of allocation under the Plan. What I
meen by block grant id  that when Plan
allocations were made for the various
States, they were given lum-sum amounts for
all their deve- lopmental activities.

So .far as Timal Nadu is concerned, they are
doing better work than her State in the
country.

CHAIRMAN :
Last question.

Dr. Bhai Maha-vir.
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SHRI I. K. GUJRAL : The Dosition about
Delhi has been that although some houses were
built for industrial housing, the broad policy is
that rent should be calculated on the basis of 50
per cent subsidy, meaning thereby that
supposing, a house costs Rs. 10,000, then the
rent should be calculated on the basis of Rs.
5,000. Now for  the house to which my hon.
friend was referring, the rent came to
approximately Rs. 35 and not Rs. 75. It is
unfortunate that in that particular area I do
appreciate that the people were not in a
position to pay even Rs. 35., Therefore, we
are now revising the whole scheme in this
context, because it must be brought within the
paying capacity of the people, but I may point
out—this is another basic issue involved—that
unfortunately in this country 42 per cent of
the households have an income below Rs. 100
a month and, therefore, almost 50 per cent of the
population in this country cannot take
advantage of any social housing scheme as
at present projected.

DR. BHAI MAHAVIR : Is there a Cabinet
decision that single room tenements cannot be
constructed ?

SHRI I. K. GUJRAL : There was a Cabinet
decision and Jawaharlalji had laid down that,
by and large, we should try to build two-room
houses for obvious reasons because in the
social context of the country it is not desirable
to have single-room tenements, and we have
been trying to encourage two-roomed
tenements. But the impression now seems to
be grow-



